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| TEM NO 38 COURT NO. 3 SECTION | I']

SUPREME COURT OF | NDI A
RECORD COF PROCEEDI NGS
Petition(s) for Special Leave to Appeal (G vil) No(s).34914/2013

(From the judgenent and order dated 26/08/2013 in WP No.5542/2005 of
H GH COURT OF JUDI CATURE AT ALLAHABAD, BENCH AT LUCKNOW

M S PRAMOD TELECOM PVT. LTD. Petitioner(s)
VERSUS
STATE OF UP THRU. PRI NCI PAL SECY. & ORS Respondent ( s)

The

(Wth appln(s) for exenpti on from filing cl/c of t he i mpugned

Judgment , exenmption fromfiling OT. and prayer for interim relief and
of fice report )
WTH SLP(C) NO. 35480 of 2013
(Wth prayer for interimrelief and office report)
Date: 09/12/2013 These Petitions were called on for hearing today.
CORAM :
HON BLE MR. JUSTICE R M LODHA
HON BLE MR JUSTI CE SHI VA KI RTI SI NGH
For Petitioner(s) M. Shanti Bhushan, Sr. Adv.
M. Pardeep Kant, Sr. Adv.
M. Rohit Kumar Singh, Adv.
M. Divyanshu Sahay, Adv.
M. Suneet Sharma, Adv.
M. Karthik Seth, Adv.
For Respondent (s)
UPON hearing counsel the Court nmade the foll ow ng
ORDER
M. Shanti Bhushan, |earned senior counsel for t he

petitioners submts that the H gh Court by the inpugned order disposed
of four wit petitions, one of the wit petitioners is the present

petitioner. OF the remaining petitioners, Ms. Annol Bakers

(P)

Ltd., aggrieved by the inpugned order, filed a special |eave petition

being S.L.P. (C No. 33861 of 2013 before this Court. The

said

speci al |eave petition has been dism ssed by this Court on 1.11.2013.

M. Shanti Bhushan, |earned senior counsel for

t he

petitioners submts that Ms. Annol Bakers (P) Ltd. have filed a

petition seeking review of the order dated 1.11.2013.

In the above circunstances, list these special |eave
petitions on 6.1.2014.
W record the submission of M. Shanti Bhushan that the

petitioners shall wite to the concerned authorities for deferring the
i ssuance of recovery certificate but we are not passing any order in
this regard.

| (Pardeep Kurmar) | | (Renu Di wan)
| AR-cum PS | | Court Master






